NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH

COURT -1V
1. C.P. (IB)/191(MB)2023
CORAM:
SHRI PRABHAT KUMAR SHRI KISHORE VEMULAPALLI
MEMBER (Technical) MEMBER (Judicial)

ORDER SHEET OF THE HEARING HELD ON 06.03.2023

Name of the Parties: Starwort Engineers Private Limited
Vs
Krosslink Infrastructure Limited

SECTION 7 OF INSOLVENCY AND BANKRUPTCY CODE, 2016
ORDER

The Court is convened through Video Conference.

1. Ms. Mily Ghoshal, Ld. Counsel for the Financial Creditor present.
None present on behalf of the Corporate Debtor.

2. Ld. Counsel for the Financial Creditor states that the date of
default is 30.03.2020 in terms of extension for repayment of debt
granted to the Corporate Debtor. This date fells under Section
10A. Alternatively, Ld. Counsel for the Financial Creditor pleaded
that the original date of default was in the year 2017, if this date
take into consideration that is barred by limitation.

3. Ld. Counsel for the Financial Creditor seeks some time to explain
her position on maintainability.

4. Later on, the Ld. Counsel for the Financial Creditor reported that
she is intended to withdraw the Company Petition with liberty to
proceed as per law.

S. Accordingly, on the request made by the Petitioner for withdrawal
of Company Petition, C.P. (IB)/191(MB)2023 is dismissed as

withdrawn with liberty to proceed as per law.
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